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DISTRICT MAGISTRATE, PRAYAGRAJ

To, E-Mail
The Registrar,
The National Green Tribunal
Principal Bench,
New Delhi
E-Mail:- judicial-ngt@gov.in

Ref. No. : 500 &S &/ N6TjoANsS ST/ 202U Date : s[0q[202Y

Subject:Submission of response report on behalf of U.P. Pollution Control
Board in compliance of direction issued by Hon’ble National Green
Tribunal in Original Application No. 557/2024 News Item titled
"Prayagraj 99T # SR " @ WRI g9 Ygold €HC A DI ORG
sfEfza @« w @ FEer @ A appearing in Amar Ujala dated
13.04.2024 in order dt. 21.05.2024 .

Sir,
With reference to the subject mentioned above, this is to inform you that in

compliance of order issued on dated 21.05.2024 by Hon’ble National Green
Tribunal in Original Application No. 557/2024 News Item titled "Prayagraj 9§l H
TR "ed @& A1 941 Sl ddhe FHl B R MA@ ) A fEe @
Garl” appearing in Amar Ujala dated 13.04.2024, the compliance report is
submitted for your kind perusal and necessary action please.

Encl:-As Above.

Your's Sincerely

(Navnee} ingh Chahal)
District Magistrate,
Prayagraj
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a0 T eRaT afdewwr, 7 el gRr aMovo o 557 /2024 News Item titled
"Prayagraj TG # AWK U B W 91 9qoie Goe N B e aAFRE
@I W A FgE 9 e appearing in Amar Ujala dated 13.04.2024 % =& 21.
052024 B TRT ST B e § Rrenfie, JIPRIS & Srafed w9 wer o
00804 /31030 0 557 /2024 / TH0GN0R0 / 24—25, faTids 23.08.2024 B ERT 7fdA I
afafy & R | '

wo Wi gRa v, wE fieeh ¥ A afovo Fo 557 /2024 News Item titled
"Prayagraj T ¥ SRR HEY @ W 991 Yo Wahe AN @ @ afEla @ w oAl
= @ AT appearing in Amar Ujala dated 13.04.2024 % faHie 21,05.2024 @ e qiRka fopa

Tar 8, e g oty e & -

"..... 3. The news item states that a large area of the old city is supplied with water from Karelabagh Pumping
Station. Yamuna river water is brought to the Khusrobagh plant through pumps. Then after treatment, it is supplied to the
houses but with the decrease in the water level of Yamuna River, there is a possibility that the pumping station will also
not get enough water. Due to mining, river water is running towards Naini. Due to this, a decrease in the water level was
recorded towards Karelabagh, due to which there is a possibility that the pumping station will not get sufficient water.

4. The news item alleges that the water crisis has deepened with the groundwater level going down in summer.
Complaints about low pressure and dirty water coming into the taps have increased due to the water supply being
affected by tubewells. The problem has further increased due to the malfunction of hand pumps. Due to malfunction in
the tube well, falling water level and power cut, there is problem of drinking water supply in the localities like South

Malaka, Rambagh, Sanjay Nagar of Allapur, Shivnagar, Bairahna etc.
5. The above matter indicates violation of the Water (Prevention and Control of Pollution) Act, 1974; Sand

Mining Guidelines, 2016 and the Environment Protection Act, 1986.
6. The news item raises substantial issue relating to compliance of the environmental norms and implementation

of the provisions of scheduled enactment.
7. Power of the Tribunal to take up the matter suo-motu has been recognized by the Hon’ble Supreme Court in

the matter of “Municipal Corporation of Greater Mumbai vs. Ankita Sinha & Ors.” reported in 2021 SCC Online SC 897.

8. Hence, we implead the following as respondents in the matter:
(i). Member Secretary, Central Pollution Control Board, its, Parivesh Bhawan, East Arjun Nagar, Delhi-110032.

(ii). Member Secretary, Uttar Pradesh Pollution Control Board, Building No. RC — 12 V, Vibhuti Khand, Gomit

Nagar, Lucknow -226010.
(iii). District Magistrate, Prayagraj, District Magistrate Office, Collectorate, Prayagraj — 211002.

9. Let notice be issued to the above respondents for filing their response at least one week before the next date

of hearing.
10. List on 06.09.2024.”

o WS 'R arftievvr, E fAcell §RT 3M0Y0 F0 557 /2024 News Item titled "Prayagraj
AT H TR Hed @ WS g1 Yaoid Wde A @l ave AR @ ) @ FgEer @
T appearing in Amar Ujala dated 13.04.2024 ¥ f3¥1i® 21.05.2024 &I UIRT ARY & U A
R, TIFRST @ SIAidd S §&IT S 00804 /300T0 w0 557 /2024 / THOSNOCI0 / 24—25,
A% 23082024 B GRT D ENI XY g 3q WHfA e o T (Wl =1d—01) | Sirg Ay
¥ frferRaa aifderer ifaa f&d 3 §—
HEIIGEid, Weldd, R 7T, TR |
RS GH ATHRT /@ e, TR |
£ BIver FAR, AETAS YITaR0T I, SO0 TG =0T A1, YAMRIT |

A I vex Ted, BESIRE, Y- S fmT oo, VTS, TATRIS |

Ho TH00LI0 ERT UIRE MY fa=id 21.05.2024 & IguTe # RIRGR), TaFR gRr
nf3a Wiy afRfy @ agwl gRT femie 30.08.2024 H ey Alewr faam war| e @ way

fraferRaa aea gorer ¥ Y -
Sadel AFT, TEFR TR T, TR §RT SRR TR T 83 @ sl
HRATANT # TG A D A de W I AR 9T e wnfia frar war ]| sXerman

RN

N o

1.
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# WfUE 04 arqg 3 AR FRG I WIRT 2| TS TG A BT o B—anfEed
fraq € -

11— ¥ TR §RF IA AR-01 RN BV 25416279 AATYS, 81.820254 ATNEYS

12— X IR 5T Ia FaR-02 fal Pl—anfEIcy 25416280 ALY, 81.820255 ANy

13— ¥ IR §F qA AaR-03 e B1—anficy 25416013 ALITYS, 81.818999 wrficys

14— 3 TER §RE I FaR—04 AN PI—-ofENCH 25415004 AENCYE, 81819722 ATMCYS

U WG D G99 57 9o § ford T BT el - d—02 @& w9 ¥ o 21

2. e & v SuRed i, Steme faweT, R e, warres g gfaa fear T @
& IremEamT # g9 T8 @ AR wnfia Saa s 99 BT YA YarRS TR A aF
® I M T JEed AAT-PReAl, BRATENT, WS, ST, SN, JHYI,
IS T el &7 U9 e de, $ew, meene & AifE &7 # Weo Targfd 8y

far ST 21
3. e @ wHa HaarT ¥ wnfia gd@ I 9er g ddd @ 9N eHaT Ud G A
Rl TR -
203 0 god dd Wl U @ &HAT U4 He&m
1 g<PH I 0 1 — 450 TE0Wo, 2 T U framefer
2. TP dof 70 2 — 250 TEoYl0, 2 T UH feparefial
3. <& 9 70 3 — 270 TEoHo, 3 T 9N fhaeiiar
4. g<dH Jdf H0 4 — 270 T=0Wo0, 4 T UHg foarel

4. PXAEN Rd 3 R 5P 99 ¥ IHAT A4 B ofd DI TN B ARIH ¥ R B gRT
GIREET # AT 135 THOUGOSI0 & & deR SIcH< W H of Wil Wi g
GIRMENT ¥ 3 qex & Fieie og Ffeied serear wnfid v warfor 8 —

@). wefir @ P gAar-02 IET

(i) 105 Mo x 70 Hlo X 54 H0 = 39690 ETHIER
(i) 80 #o x 75 Hl0 X 54 HI0 = 32400 E=HIEY

@). s wic (s A hex)

(i) 45 fafera <fier wfafes - 10 98
(ii) 30 faforam ofler ufafem - 03 ¥
(iii) 60 faferas <fiex wfafem - 08 IS

5. A 8eor @ GHY AT ¥ RNfiT s<@ I W& 01, 02 Ud 04 WX gIeR Farex wenfid
U7 T, S PRING A8 YR TAT| §OF 9o 6T 03 TR dTe} YaHie} wifid e urm
T |

6. lleor & Wy SuRYT WRE, Sadd, WRRM TR W g§RT S/ETa &Rr a7 b
FRAETT Rerd 3@ 901 W AHId: WS g BT BIedY T 100 | 110 THOTIOSI0 3
arex GEREN Red aer gede wve § uw far o 81 Wi g § age a8 @
Sl WK geq @ PRV ST 70 W 80 YHOU0SI0 ¥—aTe} GIREN dex fiedie wve

¥ gry fomgr T B
E—anlel, 2024 W 22 WY, 2024 TH INNANT R S o) & s°@ o § gy

P Swgodiodio GIRIETT TR fhar S XET o | RAE 23 7, 2024 B wHA T B ot
®R HeH T4 g0ic WaRM URY ¥ Y 89 @ BRY @ 9 WET 03 B WY SfaRad
41 TR0 &HAT B 04 IEE WINRITA T & WRUH W T I ¥ U AT T T o,
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TR U Y §°F I 6T 03 & WY R 09 & §RT GIRET feie @mve §
WS T @M AT| §F 91 WET 01 T 02 I A F Ol WR gl W WY &
A T T D PR G PTG S 19.06.2024 F g B TAT AT | I I gD
97 WEAT 01 TF 02 Y frarhe ) o™ 39 YAE @ WY 41 Yhod0 &HT B 02 3T
wHaRlad T/ fAi® 20.06.2024 @ venfya forar war| wWaARfaer o wnfid @9 @
T U $T GEREET Red Segodiofo § o fear S gw fhar man| sRE a4
HEIT 04 BT HIRH URY 94 & A WK A 89 @ BRU G 81 ¥ DI GAT 8l AT |
fra af 2023 & o1 g A Baw TG IS W 03 B WRI T BT TA WK
RE UEY 9 A9 89 @ eRY fuRea wHaRisa vR wnfia & ul @ GERIEnT
SYOLI0N0 BT WS TAT AT| §PB Il WEAT 01, 02 Td 04 W e} U ¥ DY AHE
el Y oY |
7. & o), Sowo ugwwr fEEw @€, WRS @ U3 wer S
00785 / TOS0EI0 /3M0T0 <0 557 /2024 /24—25, f&Ad 20082024 & ERT HETISED,
Sodd, YATRS TR, SRS W S9a faMrT | aRfha gEen /e Suae
TR BT RN fHaT 7 o7 | SR UF B HH § Qe TAdd AR, TR B, semRrs
@ UF |1 978 / HOW0 / ST0h0fA0 / 2024—25, faATH 30.08.2024 B ERT a1 IUcET TN
T, S el d—03 @ ©F § Hoi'T & | Sodd [99T, TR 77, R @ 97 e
30.082024 # WA g ¥ T A4 P TORR gAqH B WM W GERT B FEM TG
feifea gema A ™ 8 —

i. WS wg # §<F 9 F0 01, 02 UF 03 TF I—aAR UgAW B forg AL H AP
a1 & Tale ergy ufT Rived e &1 wifew fear &1 waar €, e g 89
THR <@ W 5 Mfie7 g § F—arx 1 e 7@ 9 @nita it 39 9% I aex
TEANT ST WO |

ii. ST® dd [0-04 H GIAH Sl VR H T 3—4 HIeX TR B & DRU AP
RI—aTex U<t HRA &g T D Tell B I ARG FIRE U1y TR 6l b qd b
HFRR Sl HTs 06 STdl O, Sel 74l & ofd WK §<db 9o 70 4 ¥ =g of
YET BT 399 0 dd 6T 04 W Ud | wifid GRM Uy @ 9 O WR 9M W
A WeR UIRY H U 9 Surerdr g9 el |

8. foleror & WA HReEnT Rera 3 aex 3OF o 6T 01, 02 U9 04 & WM UEY W
TAT T4 BT A WR AT 10—12 BIS FIWR RN T T 3 3P 91 6T 03 B
HRM UEY § I 4! BT o WR AT 06 Bie FWR IR-T T | e & w9y auiq
@ DR I AN BT el TR WD SR GR-AT TN AT I ) b o § efifRd
Aftre & T |

9. &4y f®erY, Tovo WY AV 48, WIRN & 9N 9§ ol
00785 / THOGI0E10 /3M0Q0 Ho 557 /2024 /24—25, faTie6 20.08.2024 & ERT BEFIGIRT,
4—f S fMTT SoWo, WUS WATRIG W Se fMTT W WG o/ Suwer
FUH BT SR fHaT TAT A1) VAT UA B A A TEsGIRE, Y- W e Sovo,
QU YIRS @ U3 W& 321 /{00fdo0o~310 / TH0TN0E0 / WAFRIS, f+i$—30.08.2024
@ gRT gaT Syael il T, W Wl d—-04 & w9 { "o |

y—mf e fauTT Sovo, WS WATRIS & UA fiie 30.08.2024 # feraq S
forar T —

3 N
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s BOR0 Y= SO T ERT W1 WR B AT ¥ WATRI § GRIERT ReRT THO
Tel0 HiIe Yool ¥ sEEe Ry (fairfer) wenfia fear war € Saw e W 9 2003
WA deifier Y AR 1602 e e TevS daw (MBoL) o wem A€ 2024 @
M- 7 dreiefier ot AT 17.30 &1 Sow T B SR TRAETT 8, TIFRIST F T 2023
@ e ¥ 2024 ¥ 1.28 #reY ATeR ST T ..

10. 9T & wewr 3 w9 F SoRer @@ Prlters, @ AT, TR gRT AT, @ @

T H e s R T —

Sfehel T, AR TR e gR1 e § g A8 B AR aR @ W enfia
ged X R IfNT R @ wHY IS are] @ uiear 98 @ o) € 3R 9 & @ R
&R B1g oS S8 WgRd | IXAanT §2@ I arex ufiT RIE I A4 & a1 de W wenfid
€ | I T $ TR G W WRAWN godb I qe} U RIH @ AEH e W grr s
MEER g gF M WAER gaen, Fael WEes Fed 9% AR, aF-aEd aoiR,
SHUE—SIQR Bl WIS HE-16 (Hof §IBd 8.0 2RI, UH-TIH, ARG, #eaT Tee ufRem,
TEdIT—IOH], TAYS—TANRIG § WERl a7, & @4 8 faAid 01122021 | 1% 30.11.2026
a5 el 05 af @ I g WA weer fvfa frar w81 sw @ UeR @ We oud
SURRST  §Hge oA dRifRE, Sowo @ gmr oo emfsSfefreww  wwnm
EC23B001UP192568, ®Isal 50 7712—6038, §RT fRA1& 30.11.2026 & o1 e@fr & forg 92,973
TR 915 /98 & @EH g 9areReid Wiegfa (o) fFrfa far e 8, S Helttie—05 @
w9 # Hore 21 sodlo ¥ W MM gRT wwifia fier #—enfdew &1 e Seoa faar
TAT R -

Point Latitude N Longitude E
A 25724614’ 81°49.506°
B 25%24.720° 81°49.410°
C 25"24.831’ 81°49.576

25%24.718’ 81°49.663°

D

SON0 SUEST URER MA@, 2021 ¥ (&3 T WM @ SGER Iee ORS gRT faay
G Ao AR-SoE ¥ AE—RiqwR 0% @99 B % f6a1 ST Sn 8 | Sad & Jgurerd A
A § UCCHRD §RT AIE—9als, 2024 ¥ @ B % X QA1 TN 8| USCHRS g
Wed &7 ¥ A @9 A @ AR & @ e fhar o & aun e @ wwe
T & yolaar Stere g Tar| e & W R R e Here—06 @ w9 |
Fer™ &1 I T B IR T W U WRIF FRAANT 8F B WP PIg T el Whd el
2 T ol YoR @1 DY T Bl Rl T o © )

11. TCCHIR®  XQUHR  Yaell, TH-ASIP], HRPY, Hedl Uce Ul¥eH, TEHlei—broH],
TAIE—UITRIS BT XY a1 & Hed Ge&r 194597 / JUririet / semmerare (Tardirdiammai)
/Hod0siio /ar1 / TARRINT /2023, f&Ai® 17.11.2023 &RT f&Fid 17.11.2023 | A5 31.
122027 6 @ @R g wWed weAl (o & ar) fefa fean war 8, et gy

"ol Th—07 @ ¥9 H Herd 2 |

afaf @& goma —
> Tewd YT, TR TR, s g1 RA T ge @ agaRr s kg A
goF 91 70 01, 02 UG 03 TH V—dIeX UgAM & foIQ <1 H AP &Fa1 B FaAreT
213y Ui Red e b1 wiuE fEn S w@dr §, e g 39 yeR @ 9y
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RrenfEreR!, TR

w=iw : 5100 904 /aogo o 557 / 2024 / TH0SN0EI0 / 24—25 =i - 5?3}0‘9} &Y

FRITEI S

o I &G arfdawen, 7E Roeht gRT alovo Ho 557 /2024 News Item titled "Prayagraj I9-1 #
SR "eH @ 1Y 1 9goiel Wae 1 @) @R Afaa @e = W ff g @ Gard” appering in
Amar Ujala dated 13.04.2024 # fR¥i% 21.052024 @ amew wiRa fbar war 2 (Sramfy How) | A0
FfereRor gRT ol ey & [ I e &

"......2. The matter relates to the decrease in water level due to heat and uncontrolled sand mining on the
bank of Yamuna in Prayagraj (Uttar Pradesh). As per the article, with the rising temperature, the water level in
Yamuna is going down, increasing the possibility of a water crisis.

3. The news item states that a large area of the old city is supplied with water from Karelabagh Pumping
Station. Yamuna river water is brought to the Khusrobagh plant through pumps. Then after treatment, it is supplied
to the houses but with the decrease in the water level of Yamuna River, there is a possibility that the pumping
station will also not get enough water. Due to mining, river water is running towards Naini. Due to this, a decrease
in the water level was recorded towards Karelabagh, due to which there is a possibility that the pumping station

will not get sufficient water.
4. The news item alleges that the water crisis has deepened with the groundwater level going down in

summer. Complaints about low pressure and dirty water coming into the taps have increased due to the water
supply being affected by tubewells. The problem has further increased due to the malfunction of hand pumps. Due
to malfunction in the tube well, falling water level and power cut, there is problem of drinking water supply in the
localities like South Malaka, Rambagh, Sanjay Nagar of Allapur, Shivnagar, Bairahna etc.

5. The above matter indicates violation of the Water (Prevention and Control of Pollution) Act, 1974; Sand
Mining Guidelines, 2016 and the Environment Protection Act, 1986....."

0 ARSI §RT UIRE Saq ey # Hewd |fed, Sovo gyl =T §re ufeard] |ear—o02 vd
e avrge, R ufard d@r—03 & w9 # € o Reai Rurd w0 fdexr # ve |wire gd ofyd
fopar Smr 21 W0 =AfeRer gRT UIRE Sa QY & U H USRY Bl Siid oy Freaq 9 @1 e
foar Smar g —

HRIEIH To—dhd, TR M, TIRR |

WS GH BRI /JF fFRleTd, TIrR |

A P AR, AP TAGRYT I, 3090 UGHYT {4301 &S, YIRS |

4. 2 3T TR U, BRgIAlRS, YT ST [IUFT Sovo, TS, FATRIS |

wfafy & ol IRl o AERE frar Sar 8 & aera ek @7 i FR e 03 fiF B 3R

FENERTET Bl IUSTel BRIl GHrad |
\\
(v Ry wreen)
RIS

9
g0%0 4 fia : SWIE| 5K el
yfafet—frfeRead o @l vd snawas srfar! s MR —

1. 3R frenfOeRl (), TATRI |

2. &3 frer, Sovo YgEYT A dfS, WARRI |

3, @iy @ wewdl o rgarernef |

B e

E://Sunll PA//Order Dm Sir
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Photograph of Raw Water Intake Well No.2, Karelabagh Pumping Station, Prayagraj
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Photograph of Raw Water Intake Well No.4, Karelabagh Pumping Station, Pravagra;
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SToThel f[AUIT, TR 9|, 9IRS

FAfTd AEIEED

GwaTT, FIFRIS |
SUHTS: 9415125023

N e

$_3a1 am0Sl0— allahabadjalkalvibhag@rediffmail.com

w=ie: .9:7.8.. /7050 / Sowofdo / 2024—25 =i ..39./...0.,8..,....2024
HI0 THOTHOEI0 WehvoT
sfdamavas / Aecaqul
Jar #,
g e,
300 wguvr A 91,
TATTRI |

fava—an wsfg R siffievor, 78 fieelt gRT aMogo o 557 /2024 News Item titled "Prayagraj
AT # ST "ed @ Rl &1 9aeTd Wde A+l @ aRe AfEa @ w oAt e
P JIN" appering in Amar Ujala dated 13.04.2024 ¥ 3= 21.05.2024 &f UIRa AR &

R B b B L 12 O s s e s s i M|

LREDE

ST SR favge 39 U= H&AT St 00785 / TH0SHI0EN0 / 310T0 0 557 /2024 / 24—15,
e 20.08.2024 BT =H OF B FE He| Iad YA B R A TAOSHOSIO ¥ Moo o
557 /2024 ® UIRT oMMQ¥ faAIP 21.052024 & T # 39 ST § GG AT A& T
g1 3med g9 # A0 gAoSHodlo gRT WiRe ey e 21.05.2024 & FATA AFW BT A
Seord foar T 8 —

"......2. The matter relates to the decrease in water level due to heat and uncontrolled sand mining on the
bank of Yamuna in Prayagraj (Uttar Pradesh). As per the article, with the rising temperature, the water level in
Yamuna is going down, increasing the possibility of a water crisis.

3. The news item states that a large area of the old city is supplied with water from Karelabagh Pumping
Station. Yamuna river water is brought to the Khusrobagh plant through pumps. Then after treatment, it is
supplied to the houses but with the decrease in the water level of Yamuna River, there is a possibility that the
pumping station will also not get enough water. Due to mining, river water is running towards Naini. Due to this,
a decrease in the water level was recorded towards Karelabagh, due to which there is a possibility that the
pumping station will not get sufficient water.

4. The news item alleges that the water crisis has deepened with the groundwater level going down in
summer. Complaints about low pressure and dirty water coming into the taps have increased due to the water
supply being affected by tubewells. The problem has further increased due to the malfunction of hand pumps. Due
to malfunction in the tube well, falling water level and power cut, there is problem of drinking water supply in the
localities like South Malaka, Rambagh, Sanjay Nagar of Allapur, Shivnagar, Bairahna etc.

5. The above matter indicates violation of the Water (Prevention and Control of Pollution) Act, 1974:
Sand Mining Guidelines, 2016 and the Environment Protection Act, 1986....."

A0 TA0SN0EN0 EIRT aTRA Qe faien 21.05.2024 & | # s freaq &
1. eldd T, FATRT TR AT, SARST @R WATRNT TR 89 @ et am
arel qEeel AYT—PNCHl, PRAETT, WAET, AT, G, JHere, S9rre @1 grgel
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THAT T @ AR A arex uftan Rem venfid frar war @ | svemEn § e sRedd
&1 faaror Rraq @ -

sftreTRiT AieR gt &t Wear 3 gwar (f-arex aftdT R S¥EEnT)-

OO  FoHAA & YR P HAT Td e
1.3%‘:5&?—7?{01 - 450 T=oWo, 2 AT g fharefar
2.3%?5&?1@2 - 250 TaEoflo, 2 7T g fhardfrer
3.3%%%5{:[03 - 270 TEofio, 3 977 g fharfa
4 TP AT 04 — 270 T=oo, 4 =T g fhareht

FA T B H&— 11 AT

HATENT A YA T B A DY UG B gRT GIRWET dqrer FedAT wive (EHd-135
THOUT0SI0) H & SIRIT STTell & | GYRWET # 3 a1er & giene &g fFrfefad seear wifia vd
Herferd 8 —

@). JefiT o P gud—02 3T
(i) 105 {0 x 70 Mo X 54 Ho = 39690 TFIHEX
(i) 80#I0 X 75 M0 X 54 H0 = 32400 EFHIER

@). eE @i Qe IR )

(i) 45 faferas ofier ufafes - 10 99
(i) 30 fAfera= <fex ufafem — 03 IS
(i) e0 fAfora= ofiexr ufafes — 08 IS

2. HAENT H RAMUT 3T de7 F&AT 01, 02 TG 04 WX ST HIUA o FaARIeR Nfua 8, i
g # frarelial 181 8| $@ 9o AT 03 UR TR Xeqfud el g |

3. HaEr Rd 3@ da ¥ M W g B BISHY AT 100 I 110 THOTHAOZIO
3 arer GIRETT Rerd aex giede wive § g fear o 81 sy kg # g a4
P W WX °UeH P PRU FTHT 70 ¥ 80 YHOUFO0SI0 ¥—arex GIRIGN dex gleA<
e # gRy far e 7

4. AE—3MA, 2024 ¥ 22 WS, 2024 TP HAWEN RO Sad IR A g<TH del ¥ U Bl
Tgodlofio FGIRETT g faar o <&t o7 | fasie 23 #S, 2024 B IGAT T BT Sl WK
"ed Ud g0 WaeE UIEY W A 81 @ BRY §e@ d 6l 03 @ 6 JfaRkad 41
ghodlo &FTT B 04 ST AIANIGT U B ARIH W §<d da A qH AT W <@ e,
TEIRI U BT 3P dol G&AT 03 & WY WG 79 & gRT GIREM FleA< @oe
¥ UG I &1 AT | §<b Jof WA 01 UG 02 IJHAT A4l H Wl WK Fielc HaeH Uiy |
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Government of India
Ministry of Environment, Forest and Climate Change

(Issued by the State Environment Impact Assessment
Authority(SEIAA), UTTAR PRADESH)

ENVIRONMENTAL
CLEARANCE

The Proprietor
SHREE RAVI SHANKAR SHUKLA

Saraykaji Kadan Urf Miyapur Line Bazar district Jaunpur U.P -222001

Subject: Grant of Environmental Clearance (EC) to the proposed Project Activity
under the provision of EIA Notification 2006-regarding

.
L
% S | sirvadam,
o 3 ) This is in reference to your application for Environmental Clearance (EC)
b o in respect of project submitted to_the SEIAA vide proposal number
Lo SIA/UP/MIN/422460/2023 dated 17-Mar:2028:The particulars of the environmental
EI % clearance granted to the project.are as.below... * / '
Se e _,';\_” o o " l ;/
‘g § 1. EC Identification No. '/ ; EC23B001UP192568
s} ‘}J 2. File No. j - 7712-6038
T S 3. Project Type < New.
1)) 3_-_-.:'55 4. Category b ¥ AW BB 79 i@
w = E?_ 5. Project/Activity including - 1(a) Mining of minerals
> L ® Schedule No. -f‘;, N\
O C 6. Name of Project N\ River bed ordinary sand mining having
=1 > :
= 0 o . lease area 8,00 ha (19.76 acre) along
ﬂ: ‘tg € 4 ....river-Yamuna in Khand No. 16 at Village -
< o g Ve, Madauka; Meerakpur, Mahewa Patti
Q < “' Y(West), Tehsil- Karchhana, District-
a o s Allahabad, U. P. of Shree Ravi Shankar
(24 '5 Shukla,
T 7. Name of Company/Organization = SHREE RAVI SHANKAR SHUKLA
% 3 | 8 Location of Project UTTAR PRADESH
o 3 E N/A
L g 9. TORDate
T >
‘.: '% The project details along with terms and conditions are appended herewith from page
L no 2 onwards.
Q
~

(e-signed)
Ajay Kumar Sharma
Member Secreta
SEIAA - (UTTAR PRADESH)

Date: 09/10/2023

Note: A valid environmental clearance shall be one that has EC identification

number & E-Sign generated from PARIVESH.Please quote identification
number in all future correspondence.

This is a computer generated cover page.

EC Identification No. - EC23B001UP192568  File No. - 7712-6038  Date of Issue EC - 09/10/2023 Page 1 of 11



{é{éh-ﬂ:h\. State Level Environment Iﬁéd Assessment Authority, Uttar Pradesh

l,. .|,| Directorate of Environmaent, U.P,
Vineat Khand-1, Gomtl Nagar, Luckrow- 226010
g _/:% E-Mail- dosupksdiyshoo. com, seizaupiyahoo.com
—— Phang no- 0527- 7300541

Reference- MoEFCC Proposal no SIA/UP/MIN/422460/2023 & SEIAA, ULP File no-7712-6038

L

L [ L )

. 3l Cle; ; 1 21 bed ordina along river Yamun
Ehand Mo, 16 at Village — M ka, Meerakpur, Mahewa Patti [West), Tehsil- Karchhana, District-
Allahabad, U. P., [Leased area 8.00 ha [19.76 acre].

Dear 5ir,

This is with reference to yaur application / letter dated 14-12-2020, 24-12-2020, 04-02-2021,
04-03-2021, 17-03-2023, 28-03-2023, 16-08-2023 abowve mentioned subject. The matter was
considered by 774™ SEAC in meeting held on 17-08-2023 and 756" SEIAA in meeting held on 13-09-
2023.

A presentation was made by the project proponent along with their consultant M/s
Paramarsh Servicing Enviranment and Development to SEAC an 17-08-2023,

Project Details Informed by the Project Proponent and their Consultamt

The project proponent, through the documents and presentation gave following details
about their project—

I The environmental clearance is sought for proposed river bad ardinary sand mining along river
Yamuna in Khand Mo. 16 at Village — Madauka, Meerakpur, Mahewa Patti (West), Tehsil-
Karchhana, District- Allzhabad, U. P., {Leased area 8.00 ha {19.76 acre).

2 The Terms of Reference in the matter were issued by SEIAA, U.P vide Letter Mo. .-
13/Parya/SEAC/6038/2019, dated 06,/04,/2021.

3 The Public Hearing was organized on 20,/10/2021 at Tehsil = Karchhana, District - Prayagraj, Uttar
Pradesh. Final EIA Report was submitted by the Project Proponent on 17,/03/2023..

4. 5alient features of the project as submitted by the project proponent:

Mame of Proponent Ravi Shankar Shukla

5/a Shri Parmanand Shukla

Rfo-Saraykaji Kadan urf Miyvapur

Line Bazar, District = Jaunpur L.P,

[

2. | Full correspondence address of Rfo-Saraykaji Kadan urf Miyapur
praponent and mobile no. Line Bazar, District = launpur U.P.

Maobile Ma.-
E mail ID - ravisandald@gmail.com

3. | Name of Project Environmental Clearance of proposed river bed
ordinary sanc mining having lease area 8.00 ha {18.76
acre} along river Yamuna in Khand MNo. 16 at Village -
Madauka, Meerakpur, Mahewa Patti (West), Tehsil-
Karchhana, District- Prayagraj, U. P. of Shree Ravi
Shankar Shukla.

4,  Project Location (Plot. Khasra/Gata Khand No. 16

No.)
5. | Name of River | Yamuna
B. l Mame of Village | MMzdauka, Meerakpur, Mahewa Path [West)

EC ldenthication No. - ECZIBDOTUP192568 Fe Mo - 77126038 Dals of lssue EC - 090 2023 Fape 2ol 11
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WY-hhana

7. | Tehsil
8. | District Prayagraj
9 Mame of Minor Mireral "river bed Sand/marrum mining"

10. Sanctioned Lease Area {in Ha.]

8.0 ha

11. Max. & Min mBL within lease area

Highest mRL -80.00 mRL
Loweast mRL- 73.00 mEL

12| PFillar Coordinates [Verifiad by DMO]

Point Latitude N | Longitude E
A 25" 24.614' 81°49.506'
B 25" 24,720 21°49 410
C 257 24,831 21°49.576'
b | 257 24. 718 | 81°49.663'
13. Total Geological Reserves 162,828 m°
14. Total Mineable Reserve 92,973 m"

15. Tolal Proposed Production

3,25,405 m" up to 30/11/2026

16. Proposed Production fyear (as per
Lal]

82973 m* fannum {as per SMO, Prayagraj letter and
modified mine plan)

17.] Sanctioned Period of Mine lease

Lease Period up to 30/11,/2026
Plan Period up to 30/11/2026

18.] Praduction of mine/day 344 m*/day
19. Method of Mining Opencast semi-mechanized
20. Mo. of workers 41

21. Type of Land

Govt.fNon Forest Land

22| Depth of Mining

2.0 m [Maximum)

23. Mearest metalled road from site 0.30 km

24, Water Requirement PURPOSE
Drinking -0.41 KLD
Suppression of dust - 3,60 KLD
Flantation - 0,16 KLD
Qthers (if any) - 0,00 KLD
Total ~ 4,50 KLD

25, Mame of QCI Accredited Consultant
| | with QCl Na and pericd of validity.
26. Any litigation pending against the

praject or land in any court

Paramarsh Servicing Environment and development
NABET/EIA/2124 RA 0224, Valid till <01 May 2024
Mo

27. Details of 500 m Cluster Certificate
verified by Mining Officer

Letter Mo — 3473 fKhanijf2022 - 23, dated -
27/03/2023

28, Datails of Lease Area in appraved
D5R

Serial no. 16, Page no. 56

29| Praject Cost

90,00 Lacs
30.] Proposed CER cost 1.80 lacs
31. Length and breadth of Haul Road Length — 0.30 km, Breadth —6.00 m
| 32] Mo of Trees to be Planted 160

EC ldentification Mo, - ECZ3BRD1UP 192568

5 The mining would be restricted to unsaturated zone only above the phreatic water table and will

not intersect the ground water table at any point of time.

6. This project does not attract any of the general conditions applicable on mining projects

specified in EIA Notification 14/09/2006,

7. The mining operation will not be carried out in safety zone of any bridge or embankment or in

eco-fragile rone suck as habitat of any wild fauna.

K There iz no litigation pending in any court regarding this prajact.

Filea Mo, - TT12-6038  Date of Issue EC - 091 0/2023
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9. The project proposal falls under categuw—ﬁg af El& Notification, 2006 (as amended).

Based on the recommendations of the State Level Expert Appraisal Committee Meeting [SEAC)
held on 17-08-2023 the State Level Environment Impact Assessment Authority (SEIAA] in its Meeting
held 13-02-2023 and decided to grant the Environmental Clearance to the title project for collection
of 92,973 m’*/annum for lease area of 8.0 ha subject to effective implementation of the following
General Canditions and specific conditions:-

1. This enviranmental clearance is subject to allotment of mining lease in favour of project

proponent by District Administration/Mining Department.

Forest clearance shall be taken by the proponant as necessary under law.

Any change in mining area, khasra numbers, entailing capacity addition with change in process

and or mining technology, modernization and scope of working shall again require prior

Environmental Clearance as per the provisions of EIA Motification, 2006 {as amended).

4. Precise mining area will be jointly demarcated at site by project proponent and officials of
Mining/Revenue department prior to starting of mining operations, Such site plan, duly verified
by competent authority along-with copy of the Environmental Clearance |etter will be
displayed on 2 hoarding/board at the site. A copy of site plan will also be submitted to SEIAA
within a peried of 02 months.

o hd

5. Mining and loading shall be done only within day hours” time.
& Mo mining shall be carried out in the safety zone of any bridge and/or embankment,
7. It shall be ensured that standards related to ambient air quality/effluent as prescribed by the

Ministry of Environment & Forests are strictly complied with. Water sprinklers and other dust
contral majors should be applied to take-care of dust genarated during mining operation.
Sprinkling of water on haul roads to control dust will be ensurad by the project propanent.

& Al necessary statutory clearances shall be obtained before start of mining operations. If this
condition is violated, the clearance shall be automatically deemed to have been cancelled.

9. Parking of vehicles should not be made an public places.

10.  Ma tree-felling will be done in the leazed area, except only with the permission of Forest
Department.

11. Mo wildlife habitat will be infringed.

12. It shall be ensured that excavation of minor mineral does not disturb or change the underlying
sail characteristics of the river bed /basin, where mining is carried out.

13. It shall be ensured that mining operation of Sand/Moram will not in any way disturb the,
velocity and flow pattern of the river water significantly.

14. It shall be ensured that there is no fauna dependant on the river bed or areas close to mining
for its nesting. A report on the same, vetted by the competent authority shall be submitted to
the RO, PCB and SE1AA within 02 months.

15.  Primary survey of flora and fauna shall be carried out and data shall be submitted to the RO,
PCB and SEIAA within six months.

16. Hydro-geological study shall be carried out by a reputed organization/finstitute within six
months and establish that mining in the said area will not adversely affect the ground water
regime. The report shall be submitted to the RO, PCB and SEIAA within six months. In case
adverse impact is observed fanticipated, mining shall not be carried out.

17. Adeguate protection against dust and other environmental pollution due to mining shall be
made so that the habitations [if any) close by the lease area are not adversely affected. The
status of implementation of measures taken shall be reported to the RO, UPPCE and SEIAA and
this activity shou'd be completed before the start of sand mining.

18, Need-based assessment for the nearby wvillapes shzll be conducted to study economic
measures which can help in improving the quality of life of economically weaker section of

EC ldentification Mo. - ECZ3BO0TUP192568  File Mo, - 77126038  Date of 1ssue EC - 091002023 Page 4 of 11



19.

0.

zl,
22

23,

FLY

26.

¥y

259,

31.

33

saciety. Income generating pmjects.-"tn:u@1uch as development of fodder farm, fruit bearing
orchards, vocational training etc. can farm a part of such program me. The project proponent
shall provide separate budget for community development activities and income generating
Programmes,

Green cover development shall be carried out following CPCE guidelines including selection of
plant species and in cansultation with the local DFO/Horticulture Officer.

Separate stock piles shall be maintained far excavated tap sail, if any, and the top soil should
be utilized for green cover/ftree plantatian.

Dispensary facilities far first-aid shall be provided at site,

An Environmental Audit should be annually carried out during the operational phase and
submitted to the SEIAA.

The District Mining Officer should quarterly monitor compliance of the stipulated conditions.
The project proponent will extend full cooperation to the District Mining Officer by furnishing
the requisite data/information/monitoring reports. In case of any viclations of stipulated
conditions the District Mining Officer will report to SEIAA.

The project proponent shall submit six monthly reports on the status of compliance of the
stipulated environmental clearance conditians including results of monitored data (both in
hard & soft copies) to the SEIAA, the District Officer and the respective Regional Office of the
State Pollution Control Board by 1st June and 1st December every year.

A copy of the clearance letter shall be sent by the proponent to concerned Panchayat, Zila
Parisad/ Municipal Corporation and Urban Local Body.

Transportation of materials shall be done by covering the trucks / tractors with tarpaulin ar
other suitable mechanism to avoid fugitive emissions and spillage of mineral/dust.

Waste water, from temporary habitation campus be properly collected & treated before
discharging into water bodies the treated effluent should confarm to the standards prescribad
by MoEF/CPCB.

Measures shall be taken for control of noise level to the limits prescribed by C.P.C.E,

Special Measures shall be adopted to protect the nearby settlements from the impacts of
mining activities. Maintenance of Village roads through which transportation of minor minerals
is to be undertzken, shall be carried-oaut by the project proponent regularly at his own
EXPENSES.

Measure for prevention & control of soil erosion and management of silt shall be undertaken.
Protection of dumps against erosion, if any, shall be carried-out with geo textile matting ar
other suitable material.

Under corporate social responsibility a sum of 5% of the total project cost or total income
whichever is higher is to be earmarked for total lease period. Its budget is to be separately
maintained. CER component shall be prepared based on need of local habitant. Income
generating measures which can help in upliftment of poor section of society, consistent with
the traditional skills af the people shall be identified. The programme can include activities
such as development of fodder farm, fruit bearing orchards, free distribution of smokeless
Chula etc.

Possibility for adopting nearest three villages shall be explored and details of civic amenities
such as roads, drinking water etc proposed to be provided at the project proponent’s expenses
shall be submitted within 02 months from the date of issuance of Environment Clearance.

The funds earmarked for environmental protection measures should be kept in separate
account and should not be diverted for other purpose, Year wise expenditure should be
reported to the Integrated Regional Office, MoEFECC, Gol, Lucknow, SEIAA, U.P and UPPCE.
Action plan with respect to suggestion/improvement and recommendations made and agreed
during Public Hearing shall be submitted to the District mines Officer, concern Regional Officer
of UPPCE and SEIAA within D2 manths.

EC ldentification Mo. - ECZ3BO0TUP192568  File Mo, - 77126038  Date of 1ssue EC - 091002023 Page & of 11



35.

37

39,

41,

42

44,

5.

47,

48,

Environmental clearance is subject to DﬁZning clearance under the Wildlife (Protection) Act,
1972 fram the competent autharity, if applicable to this project.

The proponent shall observe every 15 day for nesting of any turtle in the area. Based on the
observations so made, if turtle nesting is observed, necessary safeguard measures shall be
taken in consultation with the State Wildlife Department. For the purpose, awareness shall be
created amongst the workers about the nesting sites so that such sites, if any, are identifiec by
the workers during operations of the mine for taking required safepuard measures. In this
regards the safety notified zone should be left so that the habitat/nesting area is undisturbed.
The project proponent shall undertake adequate safeguard measures during extraction of river
be¢ material and ensure that due to this activity the hydro geological regime of the
surrounding area shall not be affected.

The project proponant shall obtain necessary prior permission of the competent Autharities far
withdrawal of reguisite quantity of water (surface water and groundwater), required for the
project.

Apprapriate mitigative measures shall be taken to prevent pollution of the river in consultation
with the State Pollution Control Board. It shall be ensured that there is no leakage of oil and
grease in the river from the vehicles used for transpartation.

Vehicular emissions shall be kept under contral and regularly monitared. The vehicles carrying
the mineral shall not be overloaded.

Provision shall be made for the housing of construction labour within the site with all
necessary infrastructure and facilities such as fuel for cooking, mobile toilets, mobile STP, safe
drinking water, medical health care, créche etc, (MoEF circular Dated ; 22-09-2008 regarding
stipulation of condition to improve the living conditions of canstruction labour at site),
Personnel working in dusty areas should wear protective respiratory devices and they should
also be provided with adeguate training and infarmation on safety and health aspects.
Occupational health surveillance program of the workers should be undertzken periodically to
observe any contractions due to exposure to dust and take corrective measures, it needed.

A copy of the clearance letter shall be sent by the proponent to concerned Panchayat, Zila
Parishad/ Municipal Corporation, Urban Local Body and the Local NGO, if any, from whaom
suggestions) representations, if any, were received while processing the proposal. The
clearance letter shzll also be put on the website of the Company by the proponent.

The environmentzl statement for each financial year ending 31st March in Form-V as is
mandated to be submitted by the project proponent to the concerned State Pollution Control
Board as prescribed under the Environment (Protection) Rules, 1986, as amended
subsequently, shall also be put on the website of the company along with the status of
compliance of environmental clearance conditions and shall also be sent to the Integrated
Regional Office, MoEF&CC, Gol, Lucknow by e-mail.

The green cover development/tree plantation is to be cone in an area eguivalent to 20% of the
total leased area either an river bank or along road side (Avenue Plantation).

Debris from the river bed will be collected and stored at secured place and may be utilized for
strengthen the embankment.

Safety measures to be taken for the safety of the people working at the mine lease area should
be given, which would also include measure for treatment of bite of poisonous reptile/insect
like snake.

Periodical and Annual medical checkup of workers as per Mines &ct and they should be
covered under ES| as per rule,

Specific Conditions:
1. Validity period of this EC is up to 30.11.2026 for 92,973 m” per year or co-terminus with the

validity of current mine plan ar current lease period whichaver is earlier After thiz period the EC
will become null and woid.

EC ldentification Mo. - ECZ3BO0TUP192568  File Mo, - 77126038  Date of 1ssue EC - 091002023 Page & of 11



2. Directions/suggestions given during pulﬁghearing and commitment made by the project
proponent should be strictly complied.

3. A certificate from Forest Department shall be obtained that no forest land is involved in mining
or as a route and if forest land is involved the project proponent shall obtain forest clearance and
permission of Central and State Government as per the provisions of Forest [conservation) Act,
1920 and submit before the start of work.

4. The mining lease holders shall, after ceasing mining operations, undertake re-grassing the mining
area and any other area which may have been disturbed due to their mining activities and
restore the land to a condition which is fit for growth of fodder, flora fauna etc,

5. If the proposed project s situated in notified area of ground water extraction, where creation of
new wells for ground water extraction is not allowed, requirement of fresh water shall be met
from altarnate water saurces other than ground water or legally valid source and permission
from the competent avthority shall be obtained to use it.

£. Project Proponent should submit action plan for carrying out plantation at least @31,000 plants /
ha of lease area. In this case, PP should prepare a plan, duly approved either by Forest
Department or Horticulture Department or district plantation committee, for planting at least
8,000 plants, either on povernment land ar community land, within a periphery of 5 km from the
boundary of the lease area along with provision for maintenance for 5 years. Survival of plants
should not be less than the survival rate notified by Uttar Pradesh Forest Department otherwise
it will be treated as violation of EC condition.

7. In consultation with District Environment Authority or an Authority nominated by concerned
DM, project proponent will prepared a conservation and management plan for rejuvenation and
management of water badies having total surface area of mare than 40 ha. Funds far the same
will be kept in a separate bank account and six monthly compliance status will be presented by
project proponant before the nominated authority in the District.

8. Department of Geaology and Mines, Government of Uttar Pradesh and [/ or concerned district
administration, before releasing the security deposit to Project Proponent will ensure that
Project Proponent has fully complied with the EC conditions. Non-compliance, if any, should be
reported to UPSPCB for appropriate legal action and recovery of compensation.

9. Any application for transfer of this EC, during its validity period wunless it is cancelled by a
competent awthority, has to be necessarily accompanied with status of compliance of EC
conditions duly certified by IRD, MoEFCC, Gal, Lucknow.

10. Number of mining projects are coming up in district. Department of Geology & Mines, GolUP ta
carry out regional EIA-EMP report including carrying capacity of environmental components to
assess the capacity to further bear the pollution load for such areas within a period of 1 year and
submit the same to SEIAA, UP for evaluatian.

11. Department of Geology & Mines, GolUP in consultation with UPSPCB will establish required
number of CASOMS in district within a period of one year and submit geo-referenced map of
these stations zlong with data. Details of existing CAAQMS, if any, be submitted within a period
of three months.

12. Large number of mining projects are angaing as well as new mining leases are coming up in the
district. A reference be sent to DGM and MS, SPCB for preparing mitigation plan for controlling
air pollution in the district especially in mining areas.

13. If the air quality deteriorates due to mining, then District Administration & Directorate of Mining
should ensure that mining be stopped immediately, Adequate measures be taken for restoring
air quality and mining should commence only when air quality attains the prescribed standards.

14. Directorate of Geology and Mining will ensure conduct of replenishment study from reputed
institution for subsequent years in compliance of Hon'ble NGT erders. The guantity mentioned in
Lal ar guantity mentioned in replenishment study, whichever is less, would be maximum
quantity which project praponent may extract. It will be ensured by District Administration and
Geology and Mining Department.

EC ldentification Mo. - ECZ3BO0TUP192568  File Mo, - 77126038  Date of 1ssue EC - 091002023 Page 7 of 11



15.

16.

17.

18.

19.

20.

21.

22,
23.

24.

25,

26.

27.

28.

29.

33.
34.
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41.

MOC from Irrigation Department, Cnnnﬁ'ﬂ‘ng Authority regarding river bed mining to be
obtained before start of mining activity.

Project proponent has committed to plant 1000 number of treesg/hectare. The project
propenent/consultant if desires may approach to concerned District Forest Authority to plant
1000 trees/ha an a land available to the Forest Department. The project proponent will depaosit
the reguired amount for this entire plantation work (including its mainterance and security) to
the Forest Department.

The project proponent shall install solar light in their site office.

During the submission of & monthly compliance reports, the project proponent showld make sure
that the periodically taken site photographs should also be annexed along with the compliance
report.

Preference should be given to indigenous local species as per the consultation of the local district
Forest Officer.

Link Road from the guarry site to the main road shall be constructed as an all-weather road with
blacktopping and maintained by the project proponent.

Vehicular emissions should be kept under contral and regularly monitored. Suitable measures
shall be taken for proper maintenance of vehicles used in 2 guarry operation and transportation.
The project proponent should explore the possibilities of rainwater harvesting.

Agreement/ Consent between project proponent and competent authority/ landowner for
haulage road from lease site to link road.

Latest technology (water sprinklers) tankers] to be adopted for mitigating dust at source points
in lease area and haulage road during operational activity/vehicular movement,

As per the proposed plan, plantation with area specific plant species, number of plants to be
planted and report of green belt development to be submitted to the concerning department
Water reguirement details along with saurce of water and the permission/ agreement with the
concerning authority)/ water supplying agencies to be submitted.

Submit the Hydrological study report of lease area that the guantity given in Lol will be mined
without affecting the peo-hydrology of the River.

The Environmental clearance will be co-terminus with the mining lease period/mining plan
whichaver is less,

At the time of operation, project propanent will comply with all the guidelines issved by
Government of India/State Govt./District Administration related to Covid-19.

. Environment management in accarding to environmental status and impact of the project.
31.
32.

During the school opening and closing time transportation of minerals will be restricted.
Selection of plants for green belt should be on the basis of pollution removal index. Project
proponent should ensure survival of tree saplings. Mortzslity should be replaced from time to
time,

Mo mining activity should be carried out in-stream channel as per 55MMG, 2016,
Pakkamotorable haul road to be maintained by the project proponent.

A separate Environmental Management Cell with suitable qualified personnel shall be set-up
under the control of a Senior Executive, who will report directly to the Head of the Organization,
Permission from the competent authority regarding evacuation route should be taken.

One month monitoring report of the area for air guality, water quality, Noise level. Besides flora
& faunz should be examined twice a week and be submitted within 45 days for a record.

. Provision for cylinder to workers should be made for cooking,
39,

The capacity of trucks/tractor for loading purpose will be in tonnes as per Transport Department
applicable norms and standard fixed by the Government.

CApproach road kaccha is to be made motarable and tree saplings to be planted on both sides of

the road. Width of the haul road shall be maore than & meter.
Indipenous plants shauld be planted according to CPCB guidalines and in consultation with local
Divisional Forest Officer.
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42,

43.

. Drinking water for workers would be provided by tankers.
45,

46,

47,

448,

43,

2.

51.

ad.

33

55.

5b.

3l

58.

58,

The project proponent shall in 2 years mﬁﬁl detailed replenishment study duly authenticated
by a QUI-MABET accredited consultant, and the District Mines Officer.
Provision for two toilets and hand pumps should be made a2t mining site.

Mining should be done by Bar scalping methods extraction (typically 0.3 -0.6 m or 1 - 2 ft) as per
sustainable sand mining management guidelines 2016.

A buffer/fsafe zane shall be maintained from the habitation as per mining puidelines.

Corporate Environmental Responsibility (CER] plan shall be prepared by the project proponent
and the details of the various heads of expenditure to be submitted as per the guidelines
praovided in the recent CER notification Mo, 22-65/2017-14.111 dated 01,/05/2018.
HealthfInsurance card, Medical claim, regular health check-up camps, facilities shall be provided
to the regularftemporary/Contractual or any base workers. Copy of receipt shall be produced to
the Directorate of Environment aleng with the compliance report.

Measure for conservation of water through rainwater harvesting and cleaning and maintenance
of natural surface water bodies of the nearby areas may be considered as one of the activity in
CER.

The excavated mining material should be carried and transported in such a way that no
obstruction to the free flow of water takes place. Suitable measure should be taken and details
to be provided to concern Department.

Submit amnual replenishment report certified by an authorized agency. In case the
replenishment is lower than the zpproved rate of production, then the mining activity /
production levels shall be decreased f stopped accordingly till the replenishment is completed,
The project proponent shall ensure that if the project area falls within the eco-sensitive zone of
Mational park/ Sanctuary prior permission of statuary committee of Mational board for wild life
under the provision of Wildlife [Protection] Act, 1972 shall be obtained befare commencement
of work.

f in future this lease area becomes part of cluster of equal to or more than 05 ha. then

additional conditions based on the EIA shall be imposed. The lease holder shall mandatorily
follow cluster conditions otherwise it will amount to violation of E.C. conditions. If the certificate
related to cluster provided by the competent authority is found false or incorrect then punitive
actions as per law shall ba initiated apgainst the authority issuing the cluster certificate.

. Project falling within 10 KM area of Wild Life Sanctuary is to obtain a clearance from Mational

Board Wild Life ([NBWL] even if the eco-sensitive zone is nat earmarked.

To avoid ponding effect and adverse enwvironmental conditions for sand mining in area,
progressive mining should be done as per sustainable sand mining management guidelines 2016.
In case it has been found that the E.C. obtained by providing incorrect information, submitting
that the distance between the two adjoining mines is greater than 500mt. and area is less than
05 ha, but factually the distance is less than 500 mt and the mine is located in cluster of area
equal ar more than 05 ha, the E.Cissued will stand revoked.

The project proponent shall in 2 years conduct detailed replenishment study duly authenticated
by a QCI-NABET accredited consultant, and the District Mines Officer which shall form the basis
for midterm review of conditions of Environmental Clearance,

The mining work will be open-cast and manualfsemi mechanized (subject to orders). Heawy
machine such as excavator, scooper etc. should not be employed for mining purpose. No
drilling/blasting should be involved at any stage.

It shall be ensured that there shall be na mining of any type within 03 m or 10% of the width
which-ever is less, shall be left on both the banks of precise area to control and avoid erosion of
river bank. The mining is canfined to extraction of sand/maram from the river bank only.

. The project praponent shall undertake adequate szfeguard measures during extraction of river

bank material and ensure that due to this activity the hydro-geological regime of the surrounding
area shall not be affected.
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B1.

B2.

63,

B5.

Bb.

By,

B8.

Bo.

70.

71.

72

73.

74,

75.

The project proponent shall adhere to milﬁ'@in conformity to plan submitted for the mine lease
conditions and the Rules prescribed in this regard clearly showing the no work 2one in the mine
lease i.e. the distance from the bank of river to be left un-worked [Non mining area), distance
from the bridges etc, It shall be ensured that no mining shall be carried out during the moansoon
SEa50n.

The project proponent shall ensure that wherever deployment of labour attracts the Mines Act,
the provision thereof shall be strictly fallowed.

The project proponent will provide personal protective equipment (PPE) 25 required, also provid
adequate training and infarmation on safety and health aspects, Periodical medical examination
of the workers engaged in the project shall be carrled out and records maintained. For the
purpose, schedule of health examination of the workers should be drawn and followed
accordingly.

. The critical parameters such as PM10, PM2.5, 302 and NOx in the ambient air within the impact

rane shall be monitored periodically. Further, quality of discharped water if any shall also be
manitared [[TDS, DO, pH, Fecal Coliferm and Total Suspended Salids [TS5]].

Effective safeguard measures, such as regular water sprinkling shall be carried out in critical
areas prone to air pollution and having high levels of particulate matter such as loading and
unloading point and all transfer points. Extensive water sprinkling shall be carried out on haul
roads.

It should be ensured that the Ambient Air Quality parameters conform to the norms prescribed
by the Central Pollution Contral Boarg in this regard.

The extended mining scheme will be submitted by the proponent before expiry of present
mining plan.

Four ambient air quality-manitoring stations should be established in the core zone as well as in
the buffer zane far manitaring PM10, PM2.5, 502 and MOx. Location of the statians should be
decided based on the meteorological data, topographical features and environmentally and
ecologically sensitive targets and frequency of monitoring should be undertaken in consultation
with the State Pollution Control Boarc.

Common road for transportation of mineral is to be maintained collectively. Total cost will be
shared/worked out on the basis of lease area amaong users.

Propanent will provide azdequate sanitary facility in the form of mobile toilets to the labours
engaged for the project waork.

Solid waste materizl wiz., putkha pouchs, plastic bags, glasses etc. to be generated during project
activity will be separately storage in bins and managed as per Solid Waste Management rules.
Matural feustomary paths used by villagers should not be abstructed at any time by the activities
proposed under the project.

Digital processing of the entire lease area in the district using remote sensing technigque should
be done regularly ance in three years for monitoring the change of river course by Directorate of
Geology and Mining, Govt. of Uttar Pradesh. The record of such study to be maintained and
report be submitted to Integrated Regional Office, MoEF&CC, Gol, Lucknow, SEIAA, ULP, and
UPPCB,

The project authorities shall advertise at [east in two local newspapers widely circulated, one of
which shall be in the vernacular language of the locality concerned, within 7 days of the issue of
the clearance letter informing that the project has been zccorded environmental clearance and a
copy of the clearance letter is available with the State Pollution Control Board and also at web
site of the SEI&A at httpy/f'www.seizaup.in and a copy of the same shzll be forwarded to the
Integrated Regional Office, MoEF&CC, Gol, Lucknow, CPCB, State PCB.

The MoEF&CC/SEIAA or any other competent autharity may alter/maodify the above conditions
or stipulate any further condition in the interest of environment protection.
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76. Concealing factual data or submission of ﬁ?&ﬂabricated data and failure to comply with any of
the conditicns menticred above may result in withdrawal of this clearance and attract action
under the provisions of Environment (Protection) Act, 1986,

77. Any appeal against this environmentzl clearance shall lie with the Mational Green Tribunal, if
preferred, within a period of 30 days as prescribed under Section 11 of the Mational Environment
Appellate Authority Act, 1997,

78. Waste water from potable use be collected and reused for sprinkling.

79. A width of not less than 50 meter or 10% width of river can be restricted for mining activities
from river bank. & condition can be imposed that mining will be done from river activities from
river bank.

You shall also ensure that the proposed site is not a part of any no-development zane as
required/prescribedfidentified under law. In case of violation, this permissien shall automatically
deem to be cancelled. Also, in the event of any dispute on ownership or land use of the proposed
site, this clearance shall automatically deem to be cancelled.

Any appeal against this EC shall lie with the National Green Tribunal, if preferred, within a
perind of 30 days as prescribed under Section 16 of the Nationz| Green Tribunal Act, 2010.

The above stipulated conditions will be enforced inter-alia, under the provisians of the Water
(Prevention & Control of Pollution) Act, 1974, the Air (Prevention & Control of Pollution) &ct, 1981,
the Environment (Protection) Act, 1986 and the Public Liability Insurance Act, 1991 along-with their
amendments and rules made there under and also any other arders passed by the Hon'ble Courts of
Law relating to the subject matter,

The project praponent will have to submit approved plans and proposals incorporating the
conditions specified in the Environmental Clearance within 03 manths of issuance of this clearance.
The SEIAA/MAEF reserves the ripght to revake the environmental clearance, if conditions stipulated
are nat implemented to the satisfaction of SEIAASMOEF. S5EIAA may impose additional
environmental conditions ar modify the existing ones, if necessary.

This is to request you to take further necessary action in matter as per provisions of Gazette
Maotification Mo. 5.0. 1533(E) dated 14,/09,/2006, as amended and send regular compliance reports to
the authority as prescribed in the aforesaid notification.

Copy, through email, for information and necessary action to —

1. Additional Chief Secretary, Department of Environment, Forest and Climate Change,
Government of Uttar Pradesh, Lucknow (email = psforest2015@gmail.com)

2. loint Secretary, Ministry of Environment, Forest and Climate Change, Government of India,
3rd Floor, Prithvi-Block, Indira Paryavaran Bhawan, Jor Bagh Road, Mew Delhi-110003
(email — sudheer.chi@gov.in)

3. Deputy Director General of Forests (C), Integ rated Regional Office, Ministry of Environment,
Forest and Climate Change, Kendriya Bhawan, 5th Floor, Sector "H", Aliganj, Lucknow -
226020 (email - rocz. Iko-mef@nic.in)

4, District Magistrate, Allahabad.

5. Member Secretary, Uttar Pradesh Pollution Control Board, TC-12V, Paryavaran Bhawan,
Vibhuti Khand, Gomti Magar, Lucknow-226010 (email — ms@uppch.com)

B. Copy to Web Master for uploading on PARIVESH Portal.

7. Copy for Guard File,

[Ajay Kumar Sharma)
Member Secretary, SEIAS

Signature Epl.m \erified
®

Dhgitally signe Kumar
Sharma
Mambor Secr

cacod Date: 10/92023823:11 PM
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el 19—06

GPSTime: 30-08-2024 13:.07 -
ote: O A No.557/2024 News lie[r

Photograph taken during inspection near ordinary sand mine area of M/s Ravi Shankar Shukla, Khand No. 16,
Village-Madauka, Meerakpur, Mahewa Patti Paschim, Tehsil-Karchana, District-Prayagraj in River Yamuna
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UPPCH —
WE Uttar Pradesh Pol!utiun Contr(.}l Board
%“?\r}ﬁw Building. No TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226010

Phone:0522-2720828,2720831, Fax:0522-2720764, Email: info@uppcb.in, Website: www.uppcb.com

194597/UPPCB/Allahabad(UPPCBRO)/CTO/both/PRAYAGRAJ/2023 Date: 17/11/2023

To,

M/s

RAVI SHANKAR SHUKLA

MADAUKA, MEERAKPUR, MAHEWA PATTI PASCHIM, Application Id-

KARCHANA, PRAYAGRAJ 23136775

Consolidated Consent to Operate and Authorisation hereinafter referred to as the CCA (Consolidated
Consent & authorization) (Fresh) under Section-25 of the Water (Prevention & Control of Pollution)
Act, 1974 and under Section-21 of the Air (Prevention & Control of Pollution) Act, 1981

CCA is hereby granted to RAVI SHANKAR SHUKLA located at MADAUKA, MEERAKPUR,
MAHEWA PATTI PASCHIM, KARCHANA, PRAYAGRAJ. subject to the provisions of the Water
Act, Air Act and the orders that may be made further and subject to following terms and conditions :-

1. This CCA RAVI SHANKAR SHUKLA granted for the period from 17/11/2023 to 31/12/2027 and
valid for manufacturing of following products.

S  |Product Quantity Unit
No
1 Ordinary Sand 92973 Cubic Meters/Year

2. Conditions under Water(Prevention and Control of Pollution) Act -1974 as amended :-
(i) The daily quantity of effluent discharge (KLD) :-

Kind of Effluent Quantity(KLD) | Treatment facility | Discharge point
Domestic 1.0 kid Septic Tank soak pit

(i1) Trade Effluent Treatment and Disposal :-The applicant shall operate Effluent Treatment Plant consisting
of primary/secondary and tertiary treatment as is required with reference to influent quantity and quality.

In case of stoppage of functioning of ETP, production has to be stopped immediately and this Board has to
be intimated by fax/phone/email with a report in this regard to be dispatched immediately.
(iii) The treated effluent shall be recycled to the maximum extent and should be reused within the premises
for gardening etc. Quality of the treated effluent shall meet to the following general and specific standards as
prescribed under Environment (Protection) Rules, 1986 and applicable to the unit from time-to-time :-

Industrial Effluent Quality Standard

S.No. Parameter Standard

(iv) Sewage Treatment and Disposal :- The applicant shall provide comprehensive STP as is required with
reference to influent quantity and quality.In case of stoppage of functioning of STP, production has to be
stopped immediately and this Board has to be intimated by fax/phone/email with a report in this regard to be
dispatched immediately.




{v]) The treated sewage shall be reused in gardening as far as possible. The STP shall he maintained
continonously so as to achieve the quality of the treated sewage to the following standards.

5 No. Parameters Standards

3. Conditions under Air (Prevention and Control of Pollution) Act -1981 as amended :-

i} The applicant shall use following fuel and install a comprehensive control system consisting of control
equipment as required with reference to generation of emissions and operate and maintain the same
continuously so as to achieve the level of pollutants to the following standards.

Air Pollution Source Details
S No. Air Type of fuel | Stack no Control Height of
Pollution Device Stack
Source
1 Dust Parliculate Water
emission Matter sprinkling
during system and
manual Green Belt for
mining, controlling dust
transportati emission
on and
loading/unl
oading of
Ordinary
Sand.
Emmission QJuality Standards
S Na, Stack no Parameters Standards
1 Particulate Matter Ambient Air
Standard as per
E(P) Act 1986

In case of stoppage of functioning of air pollution control equipment, production has to be stopped
immediately and this Board has to be intimated by fax/phone/email with a report in this regard to be
dispatched immediately

(11) The umit will not use any type of restnicted fucl.

1) Noise from the D.G. Set and other source(s) should be controlled by providing an acoustic enclosure as is
required for meeting the ambient noise standards for night and day time as prescribed for respective
areas/zones (Industrial, Commercial, Residential, Silence) which are as follows :-

Day time : from 6.00 a.m. to 10.00 p.m., Night time: from 10.00 p.m. to 6.00 a.m.

Standards for Industrial | Commercial | Residential Silence
Moise level in Area Area Ares Lone
db(A) Leqg

Day | Might [ Day [MNight | Day | Night | Day | Night
_| Time | Time | Time | Time | Time | Time | Time | Time

75 70 65 55 55 45 50 | 40
4. Essential documents to be submitted by the Industry/Unit as Applicable :-

(i) Environment Statement in Form-% of Environment (Frotection) Rules, 1986.

(ii) Quarterly compliance report of the CCA, photograph of ETP/APCs/Waste Storage Area.




5. Competent Authority reserves the right to change/maodity/add any time any condition of this CCA.

6. Unit has to comply with the following specific & general conditions. Non compliance of any provision of
this CCA and provisions of the Water Act, Air Act and Hazardous and Other Wastes (Management and
Transhoundary Movement) Rules, 2016 will results in legal action under the aforesaid Acts and Rules,
7. In compliance to the GO 10T 1A81-7-20271-00 (W) 2016 dated. 13, 1002021 issued by Depariment of
Environment, Forest and Climate Change, Uttar Pradesh. You are directed to develop Mivawaki Forest as
per the SOP availahle at URL:-hitp:/Ssww upecp.an/| raining Session.aspx for ensuring timely compliance of
this direction, you are hereby directed to submit a bank guarantee with minimum validity of one year of the
amount equivalent to the sum of initial consent fees (Air and Water) or Rs. 50,000/- {Rs. Fifty Thousand
Only) whichever is more, within 30} days from the date of issuance of this certificate. In case of non-
compliance of this direction, your consent will he revoked by the Board.

8. If the unit uses the ground water and requires the permission from SGWA/CGWA for water abstraction
then the industry will have to obtain No objection certificate for abstraction of ground water. It will be the
responsibility of the industry to comply with the various conditions of the NOC obtained from the
competent authority and submit to the Board, within 3 months time failing which CTO will be revoked.

General Conditions:-

1. The applicant shall get analysed the samples of effluent/emission/hazardous wastes at least once in a three
month from the laboratory recognized by the MoEF and shall report to the UPPCB.

2. The applicant shall however, not without the prior consent of the Board bring into use any new or altered
outlet for the discharge of effluent or gases emission or sewage waste from the unit.

3. Treated Industial waste water and domestic waste water shall be disposed jointly at one disposal point.
The applicant shall provide discharge measurement equipment at final disposal point.

4. The applicant shall strictly comply with conditions of this CCA and submit compliance report of stipulated
conditions within 30 days of receipt of this CCA. If at any point of time, it is found that the industry is not

complying with stipulated conditions or any further direction/instruction issued by the Board. legal action

shall be mitiated against the applicant.

5. The applicant shall maintain good house keeping. All valves/pipes/sewer/drains etc. must be leak-proof

6. The industry shall provide uninterrupted entry to the STP/ETP inlet and outlet points, Air Pollution
Control equipment and stack for smooth sampling/monitoring of efficiency of pollution control systems.

7. The industry shall provide Inspection Book at the time of inspection to the Board's officials.

8. Whenever due to any accident or other unforeseen act or event, such emission occurs or 1s apprehended to
oceur 1n excess of standards laid down, such information shall be reported to the Board's offices and all

other concerned offices. In case of failure of pollution control equipment, the production process connected

te it shall be stopped with immediate effect.

9. The industry shall operate in a manner so that all emissions be emitted through designated chimney/stack
only.

10 In case of any damage to the agnculture productivity, human habitation ete. by the operation of industry,
1t shall be imperative to stop production in the industry with immediate effect and such information shall be

reported to Board's offices. The industry shall be liable to pay compensation also in such cases as decided by

the Competent Authority.

11. The applicant shall apply before the 60 days of expiry of CCA or any change in production types/
production capacity/manufacturing process/capacity enhancement ete., or any change in effluent dischuarge

POInt or cmission point

12. The Board reserves the night to revoke/add/modify any stipulated condition issued along with CCA, as
may be necessary.
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1. This consent is valid for production capacity of Ordinary Sand-92 973 Cu meter/Year by opencast and
semi mechanized mining in 8.00 Hectare Lease area Khand No. 16 at Village — Madauka, Meerakpur,
Mahewa Patti {West), Tehsil- Karchhana, District-Allahabad, U, P,

2, Mining unit shall comply with the conditions of Environmental Clearance issued by State Level
Environment lmpact Assessment Authority (SEIAA) vide EC Identification No. EC2Z3BODTLUIP192568 dated
09.100.2023, and submit its compliance report to UPPCH.

3. If the lease agreement expires prior to 31-12-2027, then the validity of this CTO shall stand expired
simultanecusly with the expiry of mining lease/Environmental Clearance.

Specific Conditions:-

4. Mining shall be done as per EC issued by SETAA and directions given by Mining Department/Tdistrict
Administration.

5. The unit shall suhmit the latest copy of Audited Balance Sheet/C. A. Certificate (Fixed Assets Current
Assets - Current Liabilities) for verification of the Consent fee payable by the industry within 15 days. In

case CTO fee dues then it shall be submitted to the Board immediately.

6. Unit shall develop and maintain green belt as per the conditions of Environmental Clearance.

7. Unit shall not withdrawal ground water for any indusirial activity without obiaining necessary permission
from UPGWA.

8. The domestic effluent shall be treated through septic tank/soak pit or provide mobile toilet facility.
Industry shall maintain ZLD.

9. Unit shall make water sprinkling arrangement through Tankers for dust suppression at different sources of
dust emission during mining, transportation, loading and unloading of Ordinary Sand.

10}, Unit should operate and maintain installed water sprinkler system effectively and continuously to achieve
the standards prescribed under E{P) Rules, 1986.

11. Unit shall submit ambient air monitoring reports of NABL accredited laboratory on quarterly basis to the
Board.

12. All trucks, tractors used in transportation of Ordinary Sand shall be covered by canvas sheet to prevent
dust emission.

13. Water will be sprayed after loading activity (it Ordinary Sand collected could be dry condition)

14. The dust suppression measures like water spraying will be done on the haul roads and working areas.

15. Industry should comply with the provisions of Hazardous and Other waste (Management & Trans
boundary Movement) Rules 2016.

16, Solid waste should be disposed in such manner, so that no water, wir and soil pollution takes place.

17. Industry shall abide by directions given by Hon'ble Court, Hon'ble NGT, MoEF & CC, Centrul Pollution
Control Board, UPPCB and District Administration for protection and safe guard of environment from time

to time.

18. Consent fees if revised, shall be payable by industry from the date of its applicability.

19, Industry shall comply with the relevant provisions of Environmental Laws.

20. If closure order 15 1ssued by CPCB or UPPCB against the unit, then CTO 1ssued earhier will remain
suspended dunng the closure period and after ensuring the comphiance and after revocation of closure order,

the CTO will automatically be effective with additional conditions mentioned in the closure revocation

order.

RAJENDRA  Liarerovan
5|NGH I".:::I:;I.:II.I‘GT-JIJ TR

Chief Environmental Officer (circle-2)
Copy to:
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Regional Officer, UPPCB, Prayagraj with direction to send the compliance report of CTO conditions on
quarterly basis. TR ——

—
. (Lifestyle For Environment ) \.,
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RAJENDRA SINGH sw
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Chief Environmental Officer (circle-2)
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